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The applicant, a‘ holder of Degree in Bechalor
in Arts in Social Science from Utkal Univeréity and a Post
Graduate Diploma holder in Computer Application, has filed this
Original Application under Sectiom-19 of the Administrative Tribunals
‘4 Act,1985 seeking a direction to the Respondents to provide him
(Applicant) a compassionate appointaent/enploymeat in the Postal
Department of f’:‘ovt.of India,

2o Applicants' father, Prananath -Dalai, was in
anployment as the Sub Pbstmastei‘ of Tangi Sub Post office under
‘«5 Khurda Head Post office, Said Sub-Postmaster died prematurely,while
e 'he WaS in service, on 17,05.2000. The family of the deceased
| Q)verm_pent servant got temminal benefits of Rse4,96 lakhs, The
appi;incaat' s mother is also getting family pension of Rse 3400/
( plus D,R,) per month, dpplicant's father, Prananath Dalai, a
member of Scheduled cast, left behind the following legal heirsi-
1. Satyabhama Dalai(53) widow
2. Pratima Das (30) married daughter
3, Raja Kumar Dalai (29) som
4, Jayanta Kr.Dalai(26) son
5. Anita Dalai (20) unmarried daughter
The Applicant having obtained death certificate W
(Aanexure-3) amd Legal heir cef:tificate (Anmexure-4 &.15.67.2009.),_ &
v etc, fi]‘.ed-"*;i;application( before the Respondents) seeking an .
enplcjmdlt ;.6!;"compas'sionat'e grounds to over come the suddem zerk

of the fapmily(caused due to premature death of the sole eaming

member/sole bread earmer of the fanily) and the said prayer -(of the .
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Applicant) having been tumed down by the Circle Relaxation Committee
(under Annexure-6 dt,26,12,01),this Original Applicatiorn has beea

filed; after submitting a representation under Annexure-8.

3. The grounds set-forth by the Respondeats/Circle

Rel axation Committee( under Annexure-6 dt,26,12,01) for reje&ing%ﬁ
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the prayer of the Applicant reads as followss

" 1. The family has got Rse4496 lakhs as teminal
benefits and also getting fanily pension of
RSQ3400 + D.Ro POPIQ B

24 It is not case of indigence, "
Thus, it appears that the Circle Rel axation
¢ ) | & Committee did mot £imd the fanily ( of the Applicant/deceased
' Sub-Post Master) as an imdigent one ; because the family received
Ps+4.96 lakh$ as temmimal benefit and because the widow is
getting fani.ly pension of R543400 + D,R, per month, Ia the counrter,
_ filed by the Respondeats, mothing else has been shown, which led
'“ji:‘he Circle Relaxation Committee to hold the fanily to be not
§ o . dmaigeat.
| 4, Mr,K,C,Kanungo, learmed counsel appearing for the
Applicant and Mr,A.K,Bose, learned Senior Standing Counsel
sppearing for the Respondents/Department have been heard and the
materia.‘zls.placed on record have been perused., Law is well settled
by mow that the temminal benefits/pensionary benefits are notzbe
E computed to find the indigeat condition of the family, It appears
from the avements made in the pleadings of the Applicant that
the deceased Sub-Postmaster left behimd mo house for a smooth

inhabitation; for which the family members had to reconstrict the

same, which has damaged in the super cyclome,of 1999, It ap ears
further‘pﬁat the Applicant's family have got mo other sources of
income evea £ rom the agriculture. For the reasons of the
Judgement of the Hon'ble Supreme Court of India( rendered in the
case of Balbir Kaur and another Vrs., Steel Authority of India Ltg
and others reported im A,I,R.-2000 Supreme Court at page 1596),the
teminal benefits ( granted to the family of the pre-maturely

deceased GCovernment servant) are mot to be computed to £ind out

the indigent conditiom of the family. This Tribumal consi,stentlY:rf
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taking the same view, In the case of Meena Kumari Vrs. Union

of India and others ( reported in 1994('2)4\1"1*' CAT 12) and im the
case of Rankanidghi Sahu Vrs, Uniom of India and 8 others

( reported 2002(1) €.J,.D,(AT) 21), this Tribumél took the view
that temminral benefit and peasiomary benefits are not to weigh
the minds of the authorities, while comsidering indigent condition
’r in the case of providing compassionate appoinrtmeat to the |

dependants of pre-maturely deceased Govt, servant,

: 5. Since the Circle Relaxation Committee has rejected
the prayer of the Applicant( to provide him compassiomate
appointment) om the fimding that the family of the Applicant
to be not indegent ; by taking into comsideration the teminal
benefits pa,id, the same are mot sustainable, Therefore, the order
of the Circle Relaxation Committee ( as communicated under
Annexure-6 dt,26,12.2000) is hereby quashed and, as a consequeace,
the Respondents are hereby called uporn to recomsider the
grievance of the adpplicant( to provide him a compassionate

L : employment) withim a period of 90 days from the date of receipt
| - of a cwopy of this order, This Original Applicaﬁiom is addordingly
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alloved, No costs.




